
RAJASTHAN HIGH COURT. JODHPTJR

No. UA(iii)(a)(1)0s. t2\t\t L43Z"
LE.rTER OF OFFER

Date: o ''l lL \B

Upon selection of Mr.Mahesh Kaliya S/o Shri Bhagirath Kaliya, resident of

20-A-1, Subhash Nagar, Pal Road, Jodhpur as Legal Researcher under the

provisions of Scheme for engagiog Legal Researcher in Rajasthan High Court,

offer to join within seven days from the date of receipt of this lener is being

made broadly on following terms & condidons:-

1. That it is purc temporary conEac al assig[ment for a period of one year

which shall not entail you to claim any regular appoinurent.

2.Premature discharge of the assignment wiftout nodce shall be lawful

provided concemed Hon'ble Judge makes written recoomendati6n.

3.A fixed honorarium of Rs.20,000/- per month without any deamess or other

allowance/perqdsite, shall be paid to you. However, proportionate reduction

shall be made on account of unauthorized absence so also, absence beyond

permissible period of leave.

4.You shall be entided to one casual leave on completior of one calendar month

and un-availed casual leave will accumulate uptill determination of rcrm of

enSagement

5. the provisions contained in Scheme for engaging Legal Researcher in

Rajasthan High Coun are binding upon you.

6. on successful completion of term of assignment, a certificate by the

Registrar General sha.ll be issued.

7. you will maintain devotion to duty, and high standard of moral, during the

term of assignment. You will not disdose any fact which comes to your

knowledge on account of iuch official anachment, dudng or after completion of

term of assignment, unless such disdosure is legaly requircd in discharge of

lawful duties.

8.Your principa.l duties are as follows:

(a)To read the case files, and prepare the case, i.e. case sunmary and notes and

chronology of events of such a coriprehensiv€ nahrre, that it may give to the

Hon'ble Judge a complete view of rhe mater, ircluding the legal quesdons

involved, and the latest case-law having bearing on the case either ways,

(b)to search and research legal points and principles under control and guides of

Hon'ble Judge,

(c)to search out case law, anicles, papers and other relevant material required in



discharge of judiciavadministradve work

(d)to take down notes of arguments and to prepare notes of cases,

(e)to identify facts, issues and queslions that may alise in tlrc course of

argumentsj or as may be relevant forjudgment,

(0Io maintain record of judgments by the Judge alongwirh rhe point of law

decided in th panicular case, and to maintain it in such a mannel as to be very

conveniently rctrievable, as and when needed by the Judge, for any purpose

whatever,

(g)maintenance of record of administrative co[esponding, administrative fi]es,

aad, if specifically entrusted, of particular judicial file(s),

(h)to perform whatever is directe( in the couse of impaning training to you,

with regard to procedure ard substandve law,

(i)to assist Hon'ble Judge in preparing any speecl/academic paper.

!.You will not be entided to praatice as a lawyer or to take any employment

during the term of assignment. If already enrolled, you will intimate Bar

Council of Rajasthan for suspension of Enrollment.

l0.That you shall wear a black coat (and in case of male, de also) during cout

hours.

ll,That you will carry a photo affixed identity card with you so that ftee access

to cout mom, computer cell and library can be given.

lr..That you will not practice for o period of 3 yeors before Hon'ble Judge wtth

whom you were attached, nor will ever handle a case, with relation to which

you hoye dischorged ony duty, in any msnner, os Legol Researcher

EBreacb of any term / condition or any indiscipline by you shall attract

temination of assignment without norice. 
A*lq..-\ /\ <)

RECI$fRAR G}NERAL


